
A$T No. LV of 1948 

(Rmairad t h e  a s s e n t  of bhs Gout;rnvr (rmer.al on t h e  10th September 1948) 1 
An Act further d;, amend the Indian Income-tax Act, 1922. 

i; 
HEREAS it  is exped$nt further to amend the Indian ~ncome-tax Ao0,. w ,922 (XI of 1922,  \ the purposes hereinafter appearing; 

It is hereby enacted as f lows: - 
1. Short title.-This Act q a y  be called the 1ndia.r) Income-tax (Amend-- " 

ment) Act, 1948. > .  1 &: 

2. Amendment of section 15&, Act X I  of 1922.-In sub-section (1) of section $ 
16B of the Indian Income-tax Apt, 1922 (hereinafter referred to as the said 8 
bet),  afker the words "in respec6<* of any sums paid by him" the words and g# 
agures "on or after the 1st day 07 April, 1948" shall be inserted. I 

3. Amendment of section 54, A&$ XX of 1922.-In sub-section (3) of sectioxt. # 
64 of the said Act, at the end of c l au~e  (m) the word "or" shall be inserted, an& f 
after clause ( m )  the followiilg clauses shall be inser,ted, namely:- 3 

Y 
" (12) of such pqticu1a.r~ to {be Reserve Bank of India as are require& 1 by that Bank to enable it to oo&pile financial statistics of internationak 

investments and .balance of paymbnts; or i 
(0) of such information as mak be required by any officer or departf- 1 

ment of the Central Government oif. of a Provincial Government for t h e  
purpose of investigation into the cd-nduct and affairs of any public aer- 
vant. " 

1 
5 I 

1 
4. Repeal of"Ordinanc8 XII  of 1948.-ll$e Indian Income-kx (AmsndmenbE 1 

Ordinance, 1948 (XIII  of 19461, is hereby- repealed. I 

i 


